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. In The Central Admlnlstrative Tr1buna1 \\\\\,{iﬁ._———
‘ Calcutta Bench _
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MA 81 eof 1998
OA 912 ef 1996)

Present : Hen'hle Mr. D,V.R.S.G. Dattatreyuley Judicial Member

" Hen'ble Mr. B.P. Singh, Aéministrative Member

Jayanta kr, Hazra
-vs-‘
Pest

- Fer the Apﬁlicanf : Mr. B,S. Roy, Advecate

Fer. the Respendentss: Mr. B.K. Chatter jee, Adveca‘e
Heard sn : 14-07=-2000 Date of Order : 14-07-2000
. QRDER

D.V.R.S.G, DATTATREYULE] JM

Heard Lé. Advecate fer the applicant as well as fer the

respendents s witheut geing inte the actual mérit in the applicatien

" in view of the facﬁ thatxuggéﬁgitional apelégy was tendered befere

this Tribuﬁal by twe persen namely, Shri Utpal Bener jee and Shri
Jayanta Hazra. Censider ing the matter that the applicant has suffis
cient cause fer resteratlen of the appllcatlen,ve hereby re&tere
the ggg@ég%ﬁ%on te its eriginal pesitien. Matter be posteed fer
admission hearing en 28.8.200C. Accordingly, MA stands dlsposed of .
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